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Mr.D.Choudhuzy 
Mr.K.J.Sajkja, LI te for Respondent(s) C.L ..S.C. 

ii.. 

•:' 

Order of the Tribuna' 

By this ApplicatIon the applicant 

as sought for direction to pay the Over-

Ime Alowance. The applicant worked as 

A under the Respondents and retired on 

.4.96. The applicant pleaded that he 	s 

>erforrned 12 hours duty as Sh  at Jogib 

rhopa Pump House since 1970. Vide order. 

tated 15.2.2001 the A1O/PC/Mipurduar  

unction rejected the prayer for Overtime 

liowance. 

Hence this application. The applicar 
toyed this Tribunal seeking for d.irectlonE 
.0 pay the Oóertime Allowance. Vide 

ommunicat ion No, /9/YPA/pt, III dated 

.6th October 2001 addressed to SS/El ect/. 
Bongaigaon from the Divisional Railway 
Manager(P) for resubmitting the claim, 
It thus appears 'that the matter is under 
consideration. By the said communication 
the 	was advised to resubmit the Over 

time Allowance clajjn preferred by the 

Conta'... 

of the Regstry 	Date 

f 15.2.02 

•. This 
C.F. 	51;' (:ftostcI 

vith 	•\) 

Dat"d 	' i_, - 	• ... . •1. 

Jj(egZStra 
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49 of 2002 

Notes of the Regstrr 1_2ate 	 Order of the Tribuna 

115.202 	staff 1nrfl- 4k.- 

7p  

2-iot- 

A4%1 	
c.w7 

4z/A: 9/L' 

- - 	
U'ULUBtS 

like Atbendanc.e sheet, Muster roll, 
actual n rMl - - - 	 .L - ..LJ L * LU encibl e  

thai to finalise long outstandirg cases. 

The respondents have taken the matter of 

with right earnest. In that facts and 
circumstances It would not be appropriate 

for the Tribunal to inter.ii in the / 
matter, The Respondent No.2 is th ap1oro-
priate authority to me .a.pprjsai of 4the 
matter an evaluation offacts and resolve 

the ajtuatjon ma jus, faIr and reao- - 
nab1eranner. The disputation is a pro-
tracted one. So also the applicant 1s • 
advancing in age. he tta1n thge 

of superannuation in the pear 1996. Such 

matter should brook no delay. In the set 
of circumstances the Respondents are 
directed to complete the exercise as  

expeditiously as possible and preferabip 

within two months from the receipt of 
the order. 

Th 	 stahds &tspo- 
sed. No CO3t, 

p 
Vice..Chajrmn 

ira 
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I 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 

t's • tfr'jtrat1vc Tribai 

IFEB2rO2 

:t 	
uii41a 

• 	 GAUilATI CASE No. Lf? of 2002 

Abdul Malek ...................Applicant 

 -Vs- - 

p 	 Union of India and others .....Respond- 

ents 

I N D E X 

Filed by: 

I  

p. 





I. Particulars of the order against which the applica--

tion is rnade: 

Letter bearing Tó.E/123/APDJ/RLC/6HY. dated 

15:02 .2'OOl issued i'yShri S.C.Banarjée, A.P.O/PC/AP.DJ 

for Divisional Railway Mnager(P)/APDJ Whereby the 

Assistant Labour Commissioner, Rajgar.h Road, Chandmari 

Guwahati -03 	was communicated about. the grievance 

of non payment of overtime allowance that 'the appli-

cant has no locus-standi for payment of- OTA.." 

* 
Order issued by the Divisional Railway Manager (P), 

Alipurduar Junction to the SSE (Elect) /BNGN, N.F.Railway 

vide No.E/9/OTA/Pt.III dated the 16th Octdber, 2001 

stating that theOTA'claimed by the applicant for the 

period from 01.10.91 to 01..02.7 submitted in 1998 

has been found not eligible for OTA-by the concerned 

staff according to the 12 hrs. slift duty. 

II. Jurisdiction of the Tribunal 

1. 

The applicant declares that the subject matter of the 

order against which he wants redressal,iswithin the 

• 	 . 	jurisdiction of the Tribunal. 

III. Limitation 

• The applicant further declares that the application 

is within the, limitation period prescribed in section 
• 	. . 	

•21of the Administrative Tribunal. Act, 1985.• 

IV. Facts of the Case ': • 	• • 	• 	• 

- '(a). That the applicant is permanent resident of vii-

lage Kabaitary, P.O. Ashok Paper Mills, Jogighopa in 

the district of Bong.aigaon. 



- 

•(3) 	
0 

0 

I 

That the appliëant was appointed as SPA through 

EC/BGCP/JPZ in N.F.Raiiway vide letter No.E/227/Elec/ 

7073 dated 16.12.1966. Since 16.12.1966 the applicant 

had been serving in the said department till his 

retirement from service on 30.4.1996 as SPA-Gr-I un-

der SSE/Elect/BNGN, N.F.Railway. 

/ 

Aopyof appointment lettervide No.E/ 

227/El ec/7073 dated 16,.12.1966 is an-

nexed hereto and marked as Annexure.-1. 

That the applicant had performed 12 Hrs. dutie 

SPA at Jogighopa Pump House since 1970. The Gene-ral 

Manager,Per.sonnel,Maligaon and Divisional Rail Way 

Manager, Personnel, Al'ipur Duwar Junction advised the 

Senior Superintending Engineer, Electrical, Bangaigaon 

vjde Letter No. E/31/Elect/MU dated 18.2.98 to col-

lect over time (OTA) journals from his staff who, 

worked for 12 Hours duty at Jogighopa PUmp House for,  

the period from October, 1991 to September, 1997. 

Your petitioner and others were aSsured overtime a1-

lowance (OTA) with effect from October, 1991 to Sep- 

• teinber, 1997) though,'fact remains that the petitioner 

had been rendering ,  12 hours duty at •Jogighopa Pump 

House under the Senior Superintending Engineer, Elec-

trical. Your petitioner and other staff submitted the 

over time allowance (OTA)  journals as per instruction 

of the Senior Superintending Engineer, Electrical. on 

the basis of letter videNo.E/30l/Elect/MU dated 18.2.98 

of General Managér/Personnel/Maligaon, Div,iiohl Rail 

Way Manaer Personnel Alipur Duwar JunctiQn. The Sen-

ior Superintending Engineer,. Electrical, Bangaigaon 

forwarded the overtime allowance (OTA) journals of 

his staff who worked 12 Hrs. duty at Jogighopa Pump 

HOuse for the period from Oct.91 to Sept.97 to Divi-

siona,l Rail Way Manager, Personnel, Alipur Duwar Junc- 
• 	 • 

0 	
tion vjde his letter No. BN/W/Pümp-440 dated 23.5. 98 

• 	
• 	which was duly countérsigned by Assistant 'Engineer 

Electrical, Fangaigaon. 

Contd . . .to. . . p/L1 



(4) 

That Senior Superintending Engineer, Electrical 

Bongaigon sent reminder to Divisional Railway Managar 

(Personnel), Alipurduar Junction vide his letter dated 

23.5.98 and quoting the referance of OTA of staff 

working at JPZ vide L/No - E/3001/Elect/MiJ dated 18.2.98 

stated that OTA journals against the staff who worked 

12 hrs duty at JPZ pump house for operation of pumps 
Th 

have been furnished with effect from Oct/91 to Sept! 

97 as adviced by the Divisional Railway Manager Per-

sonnel Alipurduar vide his aforesaid letter. He re-

quested thereby the DRN(P)!APDJ to take further nec-

essary action. 

A copy of the aforesid letter No.E/ 

3001/Elect/MU dated 18.2.98 is annexed 

hereto and marked as Annexure - 2. 

That after submission of the OTA journals by the 

Senior Superintending engineer, Electrical, Bangaigaon 

to the Divisional Rail' Way Manager, Alipur Duwar Junc-

tion, the authority made payment of the OTA to some of 

the staff whose names were recommended, but the peti-

tioner was deprived of the same. Hence, he submitted 

his representation before the Divisional Railway Man-

ager, Alipur 'Duwar Junction for payment of his dues 

of OTA since in the mean time he had retired from his 

service. 

A copy of the aforesaid application dated 

25.10.99 is annexed hereto and marked 

as Annexure - 3. 

That the petitioner, thereafter submitted another 

representation on 23.12.99 before the Cabinet Secre-

tariat (Public Grievance) stating inter alia the dis-

crimination in respect of payment of the OTA as stated 

above. The said representation of the petitioner was 

forwarded by the Director, Cabinet Secretariat (Pub-

lic Grievances) Government of India vide his \ letter 

Contd . . . to .. . p/5 
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(5) 

No.DPG/R/2000/00052(2) (NFR) on 19.1.200 to the Chair-

manRailWày Board, Ministry of Rail Ways, Rail Bhawari, 

New Delhi and your petitioner was informed about for-

warding his representation to V.K.Aggarwal, Chair-

man, Railway Board, Ministryof Railways, Rail Bhawan, 

New Delhi who would examine and inform the petitioner 

suitably. 

A copy of representation dated 23.12.99 as 

stated above and the aforesaid letter No. 

DPG/R/2000/00052(2) (NFR) dated 19.1.2000 are 

annexed hereto and marked as Annexure - 4 & 

5 respectively. 

(g) That thereafter the applicant made various repre-

sentations, but nothing was done. Being aggrieved due 

to not taking any action for payment of the overtime 

allowance (OTA), the petitioner made complaint before 

the Assistant Labour Commissioner, Government of india, 

Ministry of Labour, Ashram Road, Ulubari, Guwahati - 

07 on 28.08.2000. The Assistant Labour Commissioner 

(Central), Guwahati informed the applicant vide let-

ter No.54 (39) /2000-G/A dated 16th April 2001 that the 

Management after enquiry had given their findings 

vide letter No.E/123/APDJ/RLC/GHY dated 15.02.2001, 

and that findings was that !The  job analysis report 

of SPA attached to the Electric Pump at station JPZ 

has been examined by CPO/IR/MIG and it has been com-

municated vide GM(P)/MLG's letter No. E/123/44(ADJ) 

TFC/APDJ/Pt.VI dtd. 8.2.2001 that the classification 

of employment of SPA attached to Electrical Pump at 

Station JPZ not warranted for upgradation of duty 

roster to continuous classification and justified for 

retention of E.I. classification based on present 

quantum of work load.' Accordingly, in view of the 

above the claim of the petitioner regarding OTA was 

rejected by the authorities concerned. 

And a copy of the letter No.54(39)/2000-G/ 

Contd . . .to. . .p/6 
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A dated 16th April 2.001 issued by the As-

sit.ant Labour Commissioner:(Cen'tral); 

Rajgarh, Guwahati -3 and,a copy of the letter 

vide No.E!123IAPDJ!RLCIGHY dated 15.02.2001 

issud by the A.P.O./PtAPDJ for Divisional 

Mana'ger (P) / APDJ are annexed hereto and 

• marked as Annexure - 6 & 7 respectively. 

(h) That the Divisional Railway Manager (Personnel), 

Alipur Duax Junction wrote to the Senior Superintend-

in'gEngineer, Electrical, BongaigaonN.F.Railwayvide 

his letter No.E/9/OTA/Pt-3 dated 16 Oct.2001, that the 

OTA claimed by  the staff for the period from 1.10.91 

to 1.2.97, although has been aot eligible, however 

- N;F.Railway Mazdoor Utuion raised the point that the 

claim may be entertained on the basis ,f the declará- 

• tion that the station JPZ is as road side station. 

Accordingly, the Senior Superinteriding'Engineer, Efec-

tricaL Bongaigaön was advised aain to resubmit 'the. 

OTA claim preferred by the Staff along with related 

docuiñents like attend,ant sheet, muster rçll, 'actual 

• 	on staffposition, dut'y''hoir as'per apprdied roètet 

..ea.be.to-.f.i.nalise. the...ion.g 

stadig 	 . 

A copy 'of the aforesaid letter'. is an- 

Annexure-8. 

"T'hat the: 	 : t'ht. the' 'Divisional. 

Railway Manager, Alipurduar .  Junction assured the over 

time allowance for the period fromi.1O.91 to 1.2'9'7 

knowing fully well about the requirement of Ovetime 

duty of the staff at Jogighopa 'Station. The Divi-

.sional Railway Manager offered the incentives to the 

staff considering their devotion in their duty and 

this was a promise to the petitioner and others for 

their discharge of. oiertime duties. 'The' Divisional 

• Railway Manager knEw it well about the Jogighopa Sta- 

- ' • tion and about: the, mode of working; of the, staff in 

regard to their entitlement of overtime allowance. 

Contd . .. to..'. p17 



'(7) 

The promise to.pay the OTA was within the ainbit of his 

jurisdiction and he -made the prornie with the deter-

mination that even if-the Jogghopa station is re-

quired to be declared to be a non road side statih 

for fulfilment of the promise made to*the Staff a, 

Jogighopa, he would do so in future course of action 

for payment of such OTA to the poor petitioner and 

others of the staff. 
4 

(j) That being aggrieved and disatIsfied-.with -the 

action communicated through letter No.E/123/APD/RLC/ 

GuY dated 15.02.2001 issued by theA.P.O./PC/APDJ for 

)ivisional Manager (P) I APDJ - (Anhexure -6) - to the 

• . respondent No.3, the: applicant presents this applica-

tion before this Hon'ble Central Administrative Tn-

bunal on the following grounds for the endsof jus-

tice  

' V. Grounds for relief with legal provisions 

That the authorities had promised to pay the 

overtime allowance through, their communication as 

stated aove and the Authorities are estbpped to re-. 

si.e from'théir promise by not.paying. the OTA saying 

it that the petitioner and others 'are entitled to  
OTA. 

 

That the declaration was effected by the Divi-

siohal Railway Manager (Personnel) Alipufduar, JUnc-

tion so 'far payment of overtime allowance to th 

petitioner and others of the staff who were rendering. 

overtime duty at Jogighopa station and such declara-

tion was implicit in the adviBe to the SeniOr Super-• 

intending Engi.neer, .Bongaigàon in respect of prepara-

tion of overtime..duty Journals .for .  the purpose of 

-payment of the OTA, as such, the declaration as to 

• 

	

	--their eligibility of OTA was very much there with the 

advice of DiVision1 Railway Manager. Acordinqly 

' the declaration abdut the non eliibility of OTA by 

• 	order dated 15.2.2001 i il1gal and liable to.be  set 

aide. 	• 	. 	 . 	. 	. . 	, - 

- 	, , 	 . 	 • 	.Contd .. to.. p/8 
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• 	
I 	 , 	 - 	 - 

• 	 (c) That the petitionet cannot be discriminated from 

other railway staff in respect of getting OTA for 

overtime duty which they are bOund to perform under 

• 

	

	 comp'il'sion as per order of the superio'c authority, 

and disobeying such order amouits to insubordination 

• and which may take away their service. As such, in 

such circumstarces, where the poor employee is not 

veted with any power' to bargain with the authority 

for their remuneration due to their unequal standing,. 

the authority cannot take an expioitative advantage 

to •put. the employee i,uncert,airty of getting their 

remuheration by' assui'ing 'OTA onetime and' rejecting 

the same other time after enjoying their oyertime 

duty. : 

• (d) That the Railway authority is an autho'rity under 

the Union 'of India which is supposed to have all 

.fairness in action by dint of constitutional mandate, 

but, deprivation of OTA to the petitioner in the 

manner as-ha8 been stated in this petition is Un-

called for and cannot bë'deemed as-to have been an 

action 'which has been taken with fai'r mind of the 

authority and san of any arbitrary exercise of pow-

ers. 

	

• - 	, 	' (e) That in the view of any law prevailing at present, 

the petitipner cannot be discriminated from other 

employees under the Railway authorityin respect of 

.getting óvetirne allowance., and further" the - rejection 

of claim of'overtime alloiance saying it that Jogighopa- 
• 	 - 	

•' 	 , 	 - 	 - 	 ' 	 • 	 - 

station. isa.non roadside station is iilegal.and not' 

süsta,inablein vi.ew of thedeci'sion taken' for' giving 

• 	 OTA to the. staff working at Jogighôpa. 

(f) That in any vieW Of law and equity the stand of 

the authorities-by breaking their promise to pay OTA 

• 	is liable to be rejected and the' respondents are 

liable to be direted to immediate -payment of .O'A 

	

- 	 with interest 	• -' 	• 	' 
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• 	 V 	 .. 	 . 	 V- 
 
- 

Details of the remedies exhausted: 

• 	Thatthe applicant declares that he has availed, of 

all the remedies'avaiiable to. him under the law. 
0 

Matter not previously filed or pending with any 

other Court : 

That the: applicant further declares that he had not 

previously filed any application., writ petition or 

suit regarding the matter in respect  of which this, 

application has been made, before any Court or any 

other auhority of any .other Bench of the Tribunal 

nor any suchapplication, writ petition or suit is 

pending before any of them. . 

VIII.Relifs sought'for  

• 	. 	. 	In view of the facts mentioned in para IV of this 

instant application; the applicant prays for the 

following reliefs : 

That after perusal of the record and hearing the 

parties the letter issued by the A.P.O./PC/APDJ for. 

DIvisional Mnaer (P)/ APD'J vide No.E/123/APDJ/RLC/ 

GHY dated 15.02.2001 (Annéxure -6) may be set aside 

and quashed. 	. 	 • V  

And that the respondents. be  directed to pay the 

Overtime Allowance with interest at the rate of 18% ; 	• 

to the applicant 

• (C) And/or pass any other order/orders as this' Hon'ble 

Tribunal deem fit and proper. . 	 • 

IX. Interim order, if any, prayed for': 

• 	 • That the app1icnt prays for no 'interim order. 

Contd .. .to. . 

V 	 •' 
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/ 

Application fees of Rs.50/- in the form of IPO No. 00 
dated 3,2. 0Tpayab1e at Guwahati Head Of fice is 

enclosed. 

List of enclosures 

As per Annexures in the index of the application are 

enclosed. 

V E R I F I C A T I 0 N 

N 
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VERIFICATION 

I Sri Abdul Malik, aged about 63 years, S/a - Late 

Abdul Latif Sah, resident of village Kabaitari, Part V 

(Uttar), P.O. & P.S.- Jogighopa in the district of 

Bangaigaon do hereby verify that the contents of para I 

to XI are true to my personal knowledge which I believe to 

be true on legal advice and that I have not suppressed any 

material facts. 

And I sign this verification at Guwahati on this 

the 	f, 	day of # 2002. 

SIGNATURE OF THE APPLICANT 
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• 	 otz- will be a"equirea lt ta1e 	oath of 	 • 	 • 

1ll8Øiafl1e 
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Dt: 25.10.99. 

To, 

DRM/APDJ, 
0 • • •'•  

N.F.Rly. 

Through Proper channel 

Sub • 	Non payment for arrear 0Th for the period from 

0ct91 to Sept'97 infavour of Sri Abdul MAlak, 

SPA/Gr-I retired on 30/4/96. 

Respected Sir, 

I have been working as SPA at JPZ, under SSE/ 

1ect/BNGN since 1970 but I have been retired from RIy. 

service on 30/4/96 during the service period, .1 have 

worked 12 Hrs. rosterduties at Pump House JPZ with 

others staff in different periods by the Instruction of 

SSE/Elect/BNGN. It is very painful matter I have not yet 

received above payment now I am a retired employee and 

poor pensioner, I could not make out the posItion fo 

bove OTA. 

That Sir., I approached to you for your go.o.d deci- 

sion to arrange payment as possible. If I not receive 

within 30 days, I will go to under shelte.r of.Law.for 

dict, payment should be made with interest. It: Is very 

meless i.e. word before retirement a good number amount 

dited in your account. 

Lastly, I most fervently request you that you 

dly look into the matter sympathically and arrange 

ment to me at an early date. 

Thanking you. 

Yours faithfully 

Abdul Malek 

Copy to: 	 0 

1)DP0, ii)DEE, iii)DAO, 	iv) Welfare Inspector/APDJ 
v)Gr. Se€re-tary, NFRMTJ/BNGN-- for your information... 

i. 

0'  

• 	 0, 

Yours faithfu11y 

- Abdul Malek 

village : Kabaitory, 

P.O.: Jogighopa, 

Dist: Bongaigaon(Assain) 
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COVIRNMLNI UHNDI& 
- 

PUIfl.ft' GRl[VAN',S 
2nd liour, Sardar Patel t.thawan 

New Delhi-i 10001 
FAX No.:9170113345637 

19/1/2000 
0 

• 	/j)i)f 	Mi.tIk; 
• VI 	L iJiJ I iiI' 7 	1) .J(,(; I 

1: 	
bi1"I• 	ON(:J I i:i.i 

	

• !ear 	ir, 

Ref No DPG/R/2000/00052 (2) (NFR) 

- retir1jri UL1jLL1L 	1LLr i Lirr1(1uj1L (i iwy 	ScLor) 

Your representation dated 23/12/1999 bn the bove' sject: 
has been received by us and the same has been forwarded to the 

ft. 	 Shr. .v.:. 	'Jgarwai 
Chairman 
Railway Board. Ministry of Railways 
Rail Bhawan, New Delhi, 

who will examine and inform you suitably 

yc)r crripljn t/ repr:: j  tat: On has been t ais ferted Since Of1J. 	AIM ill I 	i VE CIIINfj L; 	i kI;Mi LY( Noll,  tX!1AU3jjL) 

• 	
• 	ur'I hit 	rr.;Ii,,iI.ij.,. 	III 	I hi, 	iiit I ii 	uiy 	Ii 	dli ez'd 	t 

	

tII.LLI ( 	C.Lij 

Thanking You, 	 .• 	 - 

yours xi tht fl I y, 

'(Sunita ChhjI)ba) 
Director 
33bL875 

Email 	sunita@dpgcs delhi n 	in 

, n3u ( Le 

Iv'.. 



11ni3tryo1 L)ur 
Office of the Assistant Labour CoL 

Rajarh Ro.d,Chancjm'j 
Guwahatj- 

Dated the 

16 1PR 2[!i 
Shrj Abdul Malik 
x-SPj, Gr-I/jp 

Village— Kabaitary 
Lhoj iapei 	iiL 

Joghop, i)it. °n6aiao1l 
1Th.n— 73 	(.Assarn) 

S14o3ect .- ljo n7PaYj rIe nt or overtime al1owdnCe or.  the per.j.od w.e.1a ct/1 to Sept/7 
for 12 hrs. duty at JogigIlopa pump 
house inpiace of S h. duty,  

Sir, 

To, 

With rererenco to the coinp1!n dated 26.05,2000 on the above Subject. 

Management after enquiry ha bein given treir flnding.s Which is being comnlunjlôated fb your iormatjor - please. 

Youi faithfully, 
Enclo. A copy of 

e nLujry rep ort.
CATTOPh Y) 

Azslstant Labour CoiumJ,c3 onr((.ontra1) 
Guwallati. 

- 	 ____ 
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0 	PilPly.Hthi'aer(P) 
•'11.jiUl'(l!_t•i .. 

ZE) 
'123/AIDI/RLC/GEr. 	(j ( 	r 'Ol 	1Dati. ! ?./ 02/2001. 

stt. Labo 	C ornissioner, 
RaygnarPad, C h ar m r ± 	 L91 

Sub - Nop'flert f ov e r tirie, 1lownce to Atdul • 	 Matek,Ex.SPWJPZ. 	 • 
• 	 fljf: — ALC/GUY's L/No., 5 +(39)/2OOO_C/Jy't. 1.:1.6, 11.2000. 

- 	 •...s.. 

The job analysis Xepart of SPA atached to the Elc-ctric 
ump at station JPZ has bc!en ex-ir.ed by C 11  0/ 1 R/ lW nd it 	s b e e n 

comxnunictod wide GIi(P) /MLG' s letter U0, I/ l23/L(D) TiC/AJ/Pt. VI 
dt8.2.O1 that the clns;ificatton of ompioynnt of SPA att3cbcd to 

• 	lèctric Pump at stt±on JPZ not warrantedfor upgradation of duty 
oster to continuous C1as31fic3tion an justiftod for roterit;Ion of 

E.I classification bdsocl on #n present quantum Ofvo(]oLd. 

In 4V iew of the abo-e the grieance pC A.1ul 1.1ecx.P1\/ 
JPZ i'aferr 	to tlis Of fi C-0 vido - ,vOor lottor eit'd cbovo hri no 
locus'standi for poyment of OTA bch my Itcy 'O .flVrri. 
dingly. • 	

• TV 
Ir  

• 	 • 	
( 	 ) 

-I 	 • 	 •• A. . c/.C,' Jtj 

• 	• 	• • 	; 	 for 

• 	Coy to:- 1. A.PO/Le gal Cil/1U for informion 'cnd ne,cossry 
• 	action please. 

2, OS/E/Elect/AH). 3. SE/Eicct/EIG1. 

for D1.PVJanF1er(P)/:\?DI. 

pd15) 
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N.F.RAIL WAY. 

NO :Ei9/OTA/pt, In. 

' 

S SE [El cct] /I3 NGN. 
N. F. Railway, 

Sub: OTA claim of Sri A.Malek, S?AJJPZ and 
hers for thej)erjod from 1.10.91 to 

Te O1 ciaicd by ie aforesaid 51311 lot Ie period from 01.IO.91 lo 01.02.97 subu1ed ii 19ç 
as been ver Wed and found not eligible for oTh by the concerned stall a ccordIng to the 12 flr;. thiJIduly. 

Ua'ever, N'FRIV has ra iia, [no point that Inc claim may be en(erla!ned basedon deCrOnI 
slailon JPZ s flOn-roOdsie station. As such you are achised to resiibuifl the OTA cialni prelètred by tiie 11011 a1on 	thn the rci1c 1Ounit iie Atthnacc theel, Muster roil, actual on roll stall po3lljon, duly liours as per approved rosier etc. at Inc ciriies1 to enable to flna1Ie the long ouI1andJn 	ses, 

C.  C 

for DP4JL1AGER 
4 RJucTJoj 

A L3tQA?1il' 23_- 	- 

( 4Arb 

.. 


